
IRAL ADMINISlRArlvE TRIBUNAL, PRINCiPALBENCfl 

OA NO. 701/2003 

New 1)e lb i this the 2nd day of April. 200.3 

HON 'ULL SF1. IULD1P SINGH, MEMBER (J) 

Sb. Ganga Saran Girt 
8/0 Sb. Hira Girt 
H/lch. . Northern Ha i J.wav, 

C/o SSE (ShatabacJ i & Haidhan i Power Car) 
LOG Shed, Ajmei'i Gate, 
New [)elhi. 	 .... 	Appitcant 

(By Advocate: Sh. Sanjay Shangari ) 

Versus 

1.. 	The General. Manager, 
Northern Hal, lway, 
l3aroda, House, New Delhi. 

2. 	The 1)tv is iona I Ha i iway Manager,  
Northern Railway. URM Office, 
Chetmstord Road, New Delhi.. 

13. 	 The Senior Section Engineer (P.C. ) 
Shatabadi hOG Shed, 
Northern Railway, Ajmeri Gate, 
New Delhi. 	 . . .. 	Responder-its 

Heard learned counsel for applicant. 

2. 	Learned counsel for app! icant submits that he had been 

earl icr paid o\ertirne allowance for s irni lar duties performed 

but now the respondents have discontinued to pay the same. 

4 	 After hearing the learned counsel br the appi icant and going 

through the record I Ui .t nk that this OA can be d I sposed of at 

this stage itself by directing the respondents to decide the 

representation made by the app! icant, which has not still been 

decided, by passing a reasoned and speaking order. 

J. 	Accordingly, the OA stands disposed of with the direction 

to the respondents to decide the representation by passing a 

reasoned and speaking order within 2 months from the date of 

receipt of a copy of this order. 

lciJSl1GH) 
Member ( J .) 

sd' 


